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IN THE CENTRAL ADMINISTRATIVE TRItUNAL 
AHMEDABAD BENCH 

17 4)  
 

lly 

 

O.A.4o. 106/93 with M.A. 7/93 and M.A. 124:/93 
T.A. No. 

DATE OF DECISION 24-199 

Shri A.G.V. 1'iajoLthi 	Petitioner 

Shri B.B. Gogia 	-- Advocate for the Petitioner(s) 

Versus 

Union of India and others 	Respondent 

Shri R.M. Vin 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.E. patel 	 Vice Chairman 

The Hon'ble Mr. 	V. Radhakrishnan 	Merrer (A) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Abdul Gafar Va].imohmed Majothi 
Railway Quarters No. EL/34/65 
Gondal 

Advocate 	Mr. 3.3. Gogia 

Versus 

Union of India 
Owning and Representing 
Western Railway, 
Through : 
Genr ral Manager, 
Wes ?rn Railway, 
Chchgate, Bombay. 

Chief Electrical Engineer, 
Western Railway, Churchate, 
Bombay. 

Asst. Electrical 7ngineer 
Workshop, 
Western Railway, 
Bhavnagar Para 

Advocate 	Mr. R.M. Vjri 

A ppl ic ant 

Respondent S 

ORAL JUDGEME_NT 

In 

O.A. 136/93 with M.A. 67/93 

& 

M.A. 124L23 	 Date; 20-4-1993 I 

Per Hon'ble Shri N.B. Patel 	Vice Chairman 

The respondents are directed to initiate 

and conclude the inquiry on the charge sheet (Annexure A-i) 

dated 17-9-1985,within four months from the date of the 

receipt of the copy of this order. The applicant i direce 

th co-operate with the authorities in the matte' of early 

disposal of inquiry and if the applicant unduly prolongs the 

inquiry, the respondents will be at liberty 	to seek 
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extension of time for concluding the inquiry. It may 

be observed that, by the order dated 16-'-1987 (Annexure 

A-3), the respondents have decided to hold de novo inquiry 

outside Gondal i.e. at 3havnagar. It may further be 

observed that in that order it js stated that the order 
removing the applicant from service has not been withdrawn. 

It is difficult to understand as to how the respondent 

could have decided to hold de nOvo inq'.iiry yithout 

cancelling the order of removal which was passed at the 

end of the 	inquiry. In our view the order to hold 

de nOVO inquiry necessarily implies cancellation of the 

earlier removal order dated 6-10-1986. As a consequence 

of this position, we are of the view that the applicant 

will be entitled to claim either wage: or at least subsis-

tence allowance,and if the applicant approaches the 

respondents for the same, the respondents will duly 

consider his request and take decision thereon. 

2. 	In view of these directions and observations, 

Mr. Gogia seeks psrmission to withdraw the aoplication 

Permission granted. Application stands disposed of as 

withdrawn. Notices discharged. No order as to costs. 

tc?' (' "- 
(V. Radhakrishnan) 

Member (A) 

(N.B .patel) 

Vice Chairman 

*A3. 
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CENTRAL DMINIS$RAiIvEIL 
2- hmedahad Bench 

Application No. e/c/Orl 	 of 19 
Transfer Application No. 	___ Old W.Ptt No.  

cErIpIj ITiL 

Cejfjed that no fufther action is required tobe 
taken and the case is fit for consignment to the Record 
Room (DCcjdd) 

Dated : 

OUntersigned 

Sinnbure of he D1jnq 
- 

Section OEficer/",ourt officer 



CEN±AL 4DNINI3TIVL TRIBNAL 
H4ED. .D i3NCH 

C 	 (i) .pplicatfon No, 	 of 19 
£ransfer APplic.tion No. ____ 	____ 	01d W. Pett.i\To 

Certfjj that no further action is required tobe 
taken and the caso is ft for cnsicajaant to the 
Record Roorp (Decidcd) 
Dated 	12 
COUntersigned 

5ignature of the ea1±ng 
s S is t ant 

Section Officer/ourt officer 
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